IN THE CEBRTRAL ADMINISTRATIVE TRIBUNAL, JAIpiE RENCH, JATPUR,
0.5,M5,562/93 Dt, ~f ordar: 24.10.1904

B,S,Meena : Applicant

Union of India & Ore,

(2]

Fespordents

Mr.Suresh Kashyep Councsel for @pplicants

‘e

Mr K,N,Shrimal

(13

Counzel for Govt., resonondents,

Hon'ble Mr,Copal Krichns, Member(Jidl.)

Hon'ble Mr,0.FP.Sharmd, Member (Adm,).

PER HOWN' BLE MR.O,.,F.SHAKMA, MEMBLE (I-}DM;).

Agplic&nt 3,2.Meend in this applicetion gn&er Sec,19 of the
Administrative Tribunels Act, 1995, hig priyed that the ovder dated
8.10.91 (&nrx.A1) by which the applicant_was informed that it would
not be possible to grant him promotion as recuested in his renrese-
nation mdy he midshed and the resrondente midy e directed to give
posting to the a@pnlicant on the post of TES Gr.B, with effect from
the date on which his juniors were promoted. He has further prayed
that the difference of s@lary to the @8nplicant from the Aate of
postiqg_as TEX Gr,.B with @211 consequential benefite midy a8lsc be

granted,

2. When the a@pplicant was working on the post of JITO, he was
considerzd by the responlents for promntion to the bost of TES
Gr.2., The respondents issued order dated 22,12.90 by which the
JTOs were promoted to the post of TE3 Groun B, The applieant's
rime was included in the said list. However @ctudlly he was not
gréanted promotion to the £&id post. He submitted @ renresentation
on 23,2.91 pointing out that certdin juniers were given promotion
to the post of TES SGroup B while the applicént wads not given pro-
motion though he was entitled to it, The rzsronients sent commi-
nication Arnrx.H1 dated 8,10,921 informing the applicant that qgrant
of promotion to the poct of TE2 Gfoup B was not possibhle @t present,
The applicint's cé#ze ie thit the £3id cormmunicetion was racejved
by him on 10,5,93 and thera2fter ha filed the prezent a8rplicadtion
on 17.8.1993,

3. The respondents hiave not aimitted thet the commanic2tion
2.0

"\



Aprpc A1 wes received by the apgplicant on 10,5,23. They have tiken
a pre}iminary objection that the anplication ie time bharred hecduse
the applicant should,héve Feen £1led the O,A, within & periol of
18 monthe from the date of suimission of hié representdtion if no
reply to the represent2tion hal been received within @ periold of

& months from the date of submission thereof,

4, The applicant filed an M,A, geeking conlonation of delay
for filing the aprlic&tion stating therein that he filed the O0,A,
after receipt of the reply dated 10,5.,93 (Annx, A1) apd the filing
of the 0.A, is within the limitation period if the cause of action
is considered asarising on the A3te of which the communication

Anr> Al waz received hy the 3applicant,

5. We find thit the appliciticnhds not *»wen formilly @dmitted
go far, The M,A, sesking comdondtion of deldy h3s also not been
digpoted nf so far, In the circumstinces of the present cice, the

dAelay in filing the 0A. is condonedi.

€. The le@rned countel for the a8pplicint hac =tdted that he ig
ander the impression that the applicapt has aireaiy heen granted
promotion. He is however, not very sure @bout that, He has now
merely sought @ direction to the responients th3t in case he hds

not 8lredady hean granted promotion, the responients may he directed
tc consider the &pplicant's cass for promotion to TES Group B on
merits in accordance with the extart rules @83nd prescribsd procedure. .
The rvespondente are dccordingly directed thit if they hdve 2lready rot
granted promdtion tos the 2nrlicnt they mdy consider his ca8se for
promotion to the post of TEE Sroup B in accordince with the rales

and the prescrib=d procedure,

7. The 0,A. and the M,A, stand dispos2d of accoidingly with

no order 33 to costs.
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